CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH
CIRCUIT BENCT AT GWALIOR

Contempt Petition No. 12 of 2004
. (In 0A No.87 of 2002)

Gualior, this the 26th day of February, 2004

Hon'ble Shri M.P, Singh, Vice Chairman
"Hon'ble Shri G. Shanthappa, Judicial Member

‘Santosh Kumar Sharma, S/o. Shri
Badri Prasad Sharma, Age = 32 years,
Occupation - Agriculture, R/o,
Chandanpura, Teh & Distt Shivpuri
(np)., L '

and 15 others, ' cos Agglicanfs

(By Advocate - Shri RVS Tomar on bshalf of Shri MPS
Raghuvanshi)

Versus
Shri RSP Anand, Managing
Director, North Central Railway,
Allahabad, (UP),,
and two others. B «ss Respondents
O RDER (Oral)

By M.P. Singh, Vice Chairman =

The learned counssl for the applicant in OA No,
87 of 2002 has filed this Contempt Petition No, 12/2004
for non-complience of the direction given by this
Tribunal on 30th October, 2003 in the aforesaid OA, The
learned counsel for the respondents in the aforesaid 0A
earlier

has/filed an application seeking extension of time to

impléﬁant the.direcéion given by the Tribunal, The 1earned

counsel for the respondsents submits that they are in the
process of implementing the Tribunal's order passed in
the aforesaid DA; Accordingly, we have already granted
another four months time to the regpoﬁdants to implement?;
the directions passed by the Tribunal in the earlier ‘
application for extension of time,
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2. In view of the aforesaid, we find that this
. contamptmgetitinn is preemature and is accordingly
dismissed:l.
3, The Registry is directed to supply a copy of
memo of parties, while issuing the certified copies
of this order to the parties.
st My -
Shanthappa) (m.P. Singh)
Judicieal Member Vice Chai rman
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